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(g) self-certified copy of order rejecting the application for grant of approval
under section 80G, if any;

(h) note on the activities of the applicant; and

(i) copy of application in case applied for registration under section 12AA or for
approval under sub-clause (iv), sub-clause (v), sub-clause (vi) or sub-clause
(via) of clause (23C) of section 10, as applicable.

(2) Form No 10G shall be furnished electronically,—

(i) under digital signature, if the return of income is required to be furnished under
digital signature;
(i) through electronic verification code in a case not covered under clause (i).

(3) Form No. 10G shall be verified by the person who is authorised to verify the return of
income under section 140, as applicable to the assessee.

(4) The Principal Director General of Income-tax (Systems) or the Director General of
Income-tax (Systems), as the case may be, shall specify the data structure, standards
and procedure of furnishing and verification of Forml10G and be responsible for
formulating and implementing appropriate security, archival and retrieval policies in
relation to the said form so furnished.

(5) The Principal Cammissioner or Commissioner may call for such further documents or
information from applicant or cause such inquiries to be made as he may deem
necessary in order to satisfy himself about the genuineness of the activities of the
applicant.

(6) Where the Principal Commissioner or Commissioner is satisfied that all the conditions
laid down in clauses (i) to (v) of sub-section (5) of section 80G are fulfiled by the
applicant, he shall record such satisfaction in writing and grant approval under clause
(vi) of sub-section (5) of section 80G.

(7) Where the Principal Commissioner or Commissioner is satisfied that one or more of
the conditions laid down in clauses (i) to (v) of sub-section (5) of section 80G are not
fulfilled, he shall record the reasons in writing and reject the application for approval
after giving the applicant an opportunity of being heard.

(8) The order granting approval under clause (vi) of sub-section (5) of section 80G or
rejecting the application shall be passed within the period of six months from the end
of the month in which such application was received.”.

3. In the principal rules, in Appendix |I,-
(i) for ‘Forms Nos. 56 and 56D’, the following Form shall be substituted, namely:—

“FORM No, 56
(See rule 2C)
Application for grant of the exemption under sub-clauses (iv), (v), (vi) and (via) of clause (23C) of
secfion 10 of the Income-tax Act, 1941

Mobile No. of the Managing Trustee/ Chairman/ Managing | E-Mail of the Managing Trustee/ Chairman/ Managing
Director/ Any autherized person by whotever name called Director/ Any authorized person by whatever name called

] T ! RS [ [ | |

e PAN Name of the Fund/ Institution (Auto populated)

o

g A |Blc|DlEl1]2[3[4]F

Em Flat / Door / Block No Name of Premises / Building / Village Road / Street Fost Office

4 g

; g Area / Locality Town/City/District PIN Code State(Select) Country(Select)
& pif i [

o

s

<




FNo 370142/14/2018-TPL

B. Sub-clause
uvnder which
applying

O sub-clause (iv) of clause (23C) of section 10 (fund or insfitution)

O sub-clause (v) of clause (23C) of section 10 (trust including any other obligation)

O sub-clause (vi) of clouse (23C) of section 10 (university or other educational institution)
Q Sub-clause (via) of clause (23C) of section 10 (hospital or other institution)

C. Legal Status

Please specify whether the Fund/ Insfitution is- (select any one)

O constituted as Public Trust under (please specify name of Act under which consiituted
as a Public Trust)

registered under the Societies Registration Act, 1840 (21 of 1840) or under any law coresponding to that Act in force in
any part of India (please specify name of the law under which registered)

1956)

@]
O registered under section 8 of the Companies Act, 2013 (18 of 2013) or under section 25 of the Companies Act, 1956 (1 of
O Others (plecse specify)

i Purpose (select only one depending on sub-clause under which applying):

Charitable purposes [sub-clause (iv]] Educational purposes [sub-clause (vi)]
Wholly for public religious purposes [sub-clause (v)] Phrilanthropic purposes [sub-clause (via)]
Wholly for public religious and charitable purposes [sub-clause (v]]

la. In case of charitable or wholly for public religious and charitable purposes, please select (af least one):

Relief of the poor Preservation of environment (including watersheds, forests and wildlife)
Education Preservation of monuments or places or objects of artistic or historic interest
Yoga Advancement of any other object of general public ufility

Medical relief

D. Purpose

1b. In case of "advancement of any other object of general public ufility", please provide following:

(i) Whether it involves the carrying on of any activity in the nature of trade, commerce or Yes/ No
business, or any activity of rendering any service in relation to any frade, commerce or
business, for a cess or fee or any other consideration?

(i) Whether the activity is undertaken in the course of actual corrying out of such advancement Yes/ No
of any other object of general public utility: and

(i) Details of receipts from such activity:

SNo Total Receipts Aggregate Receipls frorn the Activity Percentage Remarks, if any

E. In case

13 Details of Author (s)/ Founder {s)/ Settlor (s):
S Mo Name PAN Aadhaar Mo. |if allotted) Address

Trust/ Society/ | of a Trust

of

Demand

1, Details

o 1. Details of Trustee (s)/ Memizers of the Governing Council/ Director (s)/ Office Bearer (s):
—
E £ S.No Narne Designation PAN Aadhaar No. (if allotied) Address
838
83k
£330
[The
B 1. Please provide the details of Head Office, branches etfc:
i
B § S Place Head Office/ | Address City State PIN Person-in-charge
§ o No Branch efc
o % Name Contact Number | E-mail ID
= 13 Deiails of acfivities:
% g 3 Address Nature City Staie PIN Person-in-charge Nature of
b No Site/ Project Name Contact Number | E-mail ID Activity
ou eic)
. <
=
N 1. Whether the applicant is carrying any business? Yes/Mo
% = E 2 If yes, please provide the details/ nature of business.
a 3
= @ 3 Is the business incidental to the purposes of the applicant? Yes/No
4, Whether any demand is cutstanding for any previous year (s)2 Yes/No
8.

If yes, please provide the following details:

S No Assessment Year Demond Nature of Demand Penalty imposed, if any

Income &

K. Details of
Contributions

T Details of Income of the previous year from which grant of approvol for exemption is sought#:

Total income Amount of donation

under section 115BBC
(if any)

Amount

FY Voluntary confribution Others Total GEBimLIEaH

Cash | Kind Total Cash | Kind | Tofal




FNo 370142/14/2018-TPL

i Modes specified under sub-section (5) of section 114#:
Jg SMNo Mode | Details of investments Amount of invesiment Income from investment
w " 5
§
-
]
B 2 Any other mode#:
g S ho Mode Details of investments Amount of invesiment Income from investment
-
1
i
1. Whether the trust deed contains clause that the trust is irevocable? Yes/ No
2. Wheither any application, made by the applicant for approval in the past, has been rejected? Yes/ No
2a. If yes, then please furnish the following details;
Crder No Order date Autherity which passed the ordler
2 T T T P i . A e ) 7
2 3. Whether the applicant is registered under the FCRA, 20102 | Yes/ Mo
=
% 3a. If yes, please provide the following details:
] ; g by .
g (i) Details of registration:
= Registration No Date of registration
| I I | I | |
(it} Details of amount received in lost three financial years including the previous year (if applying after the end of ihe
previous year) for which application is being made:
5 No Financial Years Couniry Currency Amount (in foreign currency) Amount (in Rupess)

# in case the applicaiion is made before the expiry of the previous year from which approval is sought, the defails may be
provided for the part previous year.

I, son/daughter of . hereby declare that the detdils given in the application are true and correct
fo the best of my knowledge and belief.

| undertake to communicate forthwith any alteration in the terms of the trust/society/non-profit company, or in the rules
goveming the Insfitution, made at any fime hereaiter.

| further declare that | am making this application in my capacity as (designation) and that | am
competent to make this application and verify it.

| hereby declare that the applicani, being the university or other educatiional institution exists solely for educational purposes
and not for purposes of profif, ofther than those mentioned in sub-clause (fiiab) or suk-clause (iiiad) of clause (23C) of Section
10 of the Income-tax Act, 1961.*

| hereby declare that the applicant, being the hospital or other institution, is for the reception and treatment of persons
suffering from iliness or mental defectiveness or for the reception and treatment of persons during convalescence or of
persons requiring medical attention or rehabilitation, and exists solely for philanthropic purposes and not for purposes of
profit, other than those mentioned in sub-clause (iiiac) or sub-clause (fiae) of clause (23C) of Section 10 of the Income-tax
Act, 1961.%

* Delete if not applicable.

Place:

Date:
Signature
Designation
Address

Attachments:

1. Certified copy of-

(a) the instrument/ document evidencing the creation or establishment of the fund or insfitution, frust,
university or other educations institutions, hospital or ofher institutions, being the applicant, such as,
memorandum of association, articles of association, trust deed, rules/ regulations of applicant and
those of other institutions like schools, hospitals, etc., managed by the applicant, as applicable;

(b) certificate of registration with Registrar of Companies/ Firms/ Societies/ Public Trusts etc, wherever
applicable;

(c) accounts and balance sheet (audited accounts and balance sheet along with the audit report, where
audit is required under the relevant laws) for the preceding three previous years or since inception,
whichever is less; along with a note on the activities as reflected in the accounts and the annual reports
with special reference to the appropriation of income towards purposes of the applicant, if applicable;
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(d) where the applicant has been granted approval under section 80G, self-certified copy of the order
granting approval under section 80G;
(e) order granting registration under section 12A or section 12AA, as the case may be, if any;
(f) order rejecting the application for grant of registration under section 12A or section 12AA, as the case
may be, if any; and
(9) application in case applied for registration under section 12AA or for approval under section 80G, as
applicable.
2. Note on activities of the applicant.
3.
4. Any other (Please specify)

(ii) for '‘Form 10G’, the following Form shall be substituted, namely:—

“FORM No. 10G
(See rule 11AA)
Application for grant of approval to fund or institution under clause (vi) of sub-section (5) of section
80G of the Income-tax Act, 1941

PAN Name of the Fund/ Institution (Auto populated)

A el el B ETri2lalels
Flat / Door / Block No Name of Premises / Building / Village Road / Sireet Post Office

Area / Locality Town/City/District PIN Code State(Select) Counfry(Select)

HEE®

Mobile No. of the Managing Trustee/ Chairman/ Managing E-Mail of the Managing Trustee/ Chairman/Managing Director/
Director/ Any authorized person by whatever name called Any auvthorized person by whatever name called

R e S L B .

Office

A. Detdils of Registered

Please specify whether the Fund/ Insfitution is- (select any one)

O constituted as Public Trust under (please specify name of Act under which constituted
as a Public Trust)

registered under the Societies Registrafion Act, 1840 (21 of 1860} or under any law corresponding to that Act in force in any
part of India (please specify name of the law under which regisiered)

registered under section & of the Companies Act, 2013 (18 of 2013) or under section 25 of the Companies Act, 1956 (1 of
1956)

Q
O
O aUniversity established by law
O
(@]
O

B. Legal Status

any other educational institufion recognised by the Government or by any University established by law, or affiiated to any
University established law.

An Institution financed wholly or in part by the Government or a local authority

A Regimental Fund or Non-Public Fund established by the Armed Forces of the Union for the welfare of the past and present
members of such forces or their dependants

Please select from the following (at least one):

Relief of the poor Preservation of environment (including watersheds, forests and wildlife)

. Education Preservation of monuments or places or objects of artistic or historic interest
Yoga Advancement of any other object of general public ufility

Medical relief

In case of "advancement of any other abject of general public utility", please provide following:

(1) Whether it involves the camying on of any activity in the nature of tfrade, commerce or Yes/ No
business, or any aclivity of rendering any service in relation to any trade, commerce or
business, for a cess or fee or any other consideration?

C. Purpose

(ii) Whether the octivity is undertaken in the course of actual carrying out of such odvancement Yes/ No
of any other abject of general public utility; and

(i) Details of receipts from such activity:

S No Total Receipts Agaregate Receipts from the Activity Percentoge Remarks, if any

Details of Author (s)/ Founder (s)/ Setilor (s):
5. No Name PAM Aadhaar No. (if allotted) Address

a Trust

Details of Trustee (s)/ Members of the Goverming Council/ Director (5)/ Office Bearer (s):
S .Ne Name Designation PAN Aadhaar No. (if allotted) Address

Trust/ Society/ |D.Incase of

iCompany/ Other

E.Incaseof o
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Status of registration or approval of the fund or insfitution:
= = O PRegistered under section 12A/ 12AA
% § 1. O Approved under clause (23C) of sectfion 10
'ﬁmg O Applied for registration under section 124/ 12AA
2 ‘g QO Applied for approval under clause (23C) of section 10
= b S No Section Registration/ Application Number Date of Registration/ Approval/ Application
Te Whelher the applicant derives any income being profits and gains of business? Yes/No
& 1a. If yes, please provide the nature of business.
@
% Whether the applicant maintains separate books of account in respect of such business? Yes/No
=
i 7. Whether the donations received are used, directly or indirecily, for the purpeoses of such business? Yes/MNo
o
e Whether the instrument under which the insfifution or fund is consfituted, or the rules governing the institution
% 4. or fund, contcins any provision for the transfer or application at any time of the whole or any part of the Yes/MNo
o income or assets of the institution or fund for any purpose other than a charitable purpose?
2 5. Whether institution or fund is expressed to be for the benefit of any particular religious community or caste? Yes/No
& Whether the institution or fund maintains regular accounts of its receipts and expenditure? Yes/ No
L] - 1: Whether any demand is outstanding for any previous year ()2 Yes/ No
c
§ g If yes, please provide the following details:
- a la. S No Assessment Year Dermand Nalure of Demand Penalty imposed. if any
= -
e Whether the fund or the institution has incurred any expenditure of religious nature? Yes/No
.5 w
E E ﬁ If yes, please provide the following details:
E % % 1a Total Incorne Expenditfure of Rellgious Nafure Percentage
(-4
1. Whether the income of the applicant is exempi? Yes/ No/ Not Applicable
1a. | IFyes, please provide section under which exempt.
3 : . : Yes/ No/ Not Applicable
E 2 Whether the frust deed contains clause that the trust is irevocable? (in case of applicants other than irusts)
= Whether any application for approval under sectlion 80G made by the
[ 3 " . 2 Yes/ Mo
ﬁ applicant in the past has been rejecled?
i. If yes, then please furnish the following details:
e 3 Qrder No Date of Order Authority which passed the order
d.
D ID [M{Mw ‘Y Iv]v

| . son/daoughter of hereby declare that the details given in the application are true and comrect

fo the best of my knowledge and belief.

| undertake to communicate forthwith any alteration in the terms of the trust/society/non-profit company, or in the rules
governing the Institution, made at any time hereafter.

| further declare that | am making this application in my capacity as |designation) and that | am
competent to make this application and verify it.

Place:

Date:
Signature
Designation
Address

Attachments:

5. Self-certified copy of-

(a) the instrument/ document evidencing the creation or establishment of the fund or institution, being the
applicant, as applicable;

(b) certificate of registration with Registrar of Companies/ Firms/ Societies/ Public Trusts etc, wherever
applicable;

(c) memorandum of association, articles of association, trust deed, rules/ regulations of the frust or
institution and those of other institutions like schools, hospitals, etc., managed by the frust or institution,
as applicable;

(d) accounts and balance sheet for the preceding three assessment years or since inception (whichever is
less), along with audited report if required under the relevant laws and a note on the activities as
reflected in the accounts of and the annual reports with special reference to the appropriation of
income towards purposes of the trust, if applicable;

(e) order granting registration under section 12A or section 12AA, as the case may be, if any;
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(f) order granting approval under sub-clause (iv), sub-clause (v), sub-clause (vi) or sub-clause (via) of
clause (23C)of section 10, as the case may be, if any; and

(a) order rejecting the application for grant of approval under section 80G, if any.

(b) the instrument/ document evidencing the creation or establishment of the fund or institution, being the
applicant, such as, memorandum of association, aricles of association, trust deed, rules/ regulations of
applicant and those of other institutions like schools, hospitals, etc., managed by the applicant, as
applicable;

(c) cerfificate of registration with Registrar of Companies/ Firms/ Societfies/ Public Trusts efc, wherever
applicable;

(d) accounts and badlance sheet (audited accounts and balance sheet along with the audit report, where
audit is required under the relevant laws) for the preceding three previous years or since inception,
whichever is less; along with a note on the activities as reflected in the accounts and the annual reports
with special reference to the appropriation of income towards purposes of the applicant, if applicable;

(e) order granting registration under section 12A or section 12AA, as the case may be, if any;

(f) order granting approval under sub-clause (iv), sub-clause (v), sub-clause (vi) or sub-clause (via) of
clause (23C) of section 10, as the case may be, if any;

(g) order rejecting the application for grant of approval under section 80G, if any; and

(h) application in case applied for registration under section 12AA or for approval under sub-clause (iv),
sub-clause (v), sub-clause (vi) or sub-clause (via) of clause (23C) of section 10, as applicable.

6. Note on activities of the applicant.
7. Any other (Please specify) i

[Noftification No. /2018/ F. No. 370133/16/2018-TPL]

(Niraj Kumar)
Under Secretary (Tax Policy and Legislation)

Note: The principal rules were published in the Gazette of India, Extraordinary, Part-ll,
Section-3, Sub-section (ii) vide number S.O. 969 (E) dated the 26™ March, 1962 and were
last amended vide notfification number ....., dated ..., ccco.vuvvens , 2018.



